267 Messages from RS,

" Please consult your leaders before talk-
ing. Now Mr. Barot

NOTIFICATIONS UNpER CusTOMS AcCT
aNp CeENTRAL Excisg RULEs

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg fto lay
on the Table; "

(1) A copy of Notification No. GSR.
177(E) (Hindi end English velrsions)
published in Gazette of Irdia dated
the 11th March, 1981 together with an
explanatory memorandum making
certain amendment to Notification No.
132-Customs dated the 2nd July, 1980
so as to add five more producls of
Nepalese origin to qualify for prefer-
ential entry into India under the Indo-
Nepal Treaty of Trade, 1978, under
section 159 of the Customs Act, 1962.

(2) A copy of Notification No, GSR
178(E) (Hindi and English versions)
published in Gazette of India dated
ihe 12th March, 1981 together with an
explanatory memorandum exempting
smoking mixture known as Gudaku in
the form of granules from S0 much of
the duty of excise and additional duty
of excise leviable thereon as is in ex-
cess of the duty leviable on hookah
Tobacco, issued under the Central
Excise Rules, 1044

STATEMENy Té: PROVISIONAL POPULA-

710N TOTALS Or THE 1981 Census OrF
INDIA.

THE MNISTER OF STATE IN THE
MINISTRY OF HOME APFAIRS
(SHRI YOGENDRA MAKWANA): 1
beg to lay on the Table a staiement
(Hindl and English versions) regurding
the provisional population tolals of
the 1981 Census of India.

12.03 hrs
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha:—

MARCH 18, 1081
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(i) “In accordance with the provi-
sions of Rule 127 of the FRules of Pro-
cedure and Cenduct o/ Business in the
Rajya Sabha, I am directed to inform
the Lok Sabha that the Rajya Sabha,
at its sitting held on the 16th March,
1981, agreed without any amendment
to the Life Insuraacen Corporation
(Amendment) Bill, 1981, which wés
passed by the Lok Sabha at its silting
held on the 9th March, 1981.”

(ii) “In accordance with the provi-
sions of Rule 111 of the Lules (1 Pro-
cedure and Conduct of Business in
the Rajya Sabha, I am directed to
enclose a copy of the Delhi Sikh Gurd~
waras (Amendment) Bill, 1981, which
has been passed by the Rajya Sabha
?;Bilt"s sitting held on the 17th March,

DELHI SIKH GURDWARAS (AMEND-
MENT) BILL AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, I lay on the
Table of the House the Delhi Sikh
Gurdwaras (Amendment) Bill, 1081,
as passed by Rajya Sabha.

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
EIGHTEENTH REPORT

SHRIMATI KRISHNA SAHI
(Begusarai): I beg to presen! the
Eighteenth Report of the Commitiee
;:in Private Members' Bills and Resolu-

ons.

12.06 hrs.
BUSINESS ADVISORY COMMITTEE
FourTEENTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGH): I beg to move:

“That this House do agree with
the Fourteenth Repor: of the Busi-
ness Advisory Committee present-
igaiouthe House on the 17th March,



